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2. To be referred to the Reporter or not? 
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Shri Madhusuctan Umedram Laveri, 
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Advocate: Mr.P.H.Pathak 
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2. 	The applicant is a retired employee who has been re-engaged 
It by the respondents as a Checker under the terms of contract as given at 

Annexure R-2 on a consolidated sa!arv of Rs. 1050!- per month for a 

period of one year with effect from 8.3.91 subject to the provisions of 

the Contract. 	The applicant is aggrieved with the action of the 

respondents in terminating his service by the notice dated 31.12.91 
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notice of termination mainly on the ground that it is a clear case of 

arbitrar of power to victimize the applicant and that his juniors were 

allowed to work. 



The respondents in their reply stated that due to decennial Census 
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of temporary stall on a consolidated salary for attendin2 to certain 
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was purely temporary and the applicant was appointed on the basis of 
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the services of the applicant may be terminated by giving one calendar 
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contract agreement (except during the first six months thereof) (clause 
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that in Gujarat 9 regional tabulation offices were set up  for a specified 
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employed fir tabulation work. The applicant joined on 3.1991. At 
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stated that his service was terminated in accordance with the terms and 

conditions of the contract and the applicant is not entitled to get any 

relief sought for him. The respondents further stated that the regional 

tabulation office was wound up and the entire staff was disbanded 

with effect from 30.6.92. 

Mr.Pathak counsel fbr the applicant submitted that the 

applicant was not given one months notice as required by the contract 

of emploYment and that his iirniorq  were contnued while the service of 

the applicant was discontinued with effect from 30.1.92. He, therefore, 

submitted that the action of the respondent is arbitrary and violative of 

the provisions of the Constitution and Contract Law. 

We have carefully considered the submissions of both counsel 

and examinedthe pleadings. It is not disputed that the respondents 

appointed a number of persons for tabulation work in connection with 
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on a consolidated salary on contract basis. In terms of the contract. 
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service of the applicant can be terminated by giving one calendar 

month's notice in writing given at any time during the service under 

the agreement. The applicant was served with an order on 30.12.91 

letter 	 i nvi (A n u. 	ve tS 	u 
	flAu1C 

1L)c11 
rnc up18XIt  

A-2) has admitted that he was served with the order dated 31.12.91 in 
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of the applicant that one calendar month's notice was not given to him. 
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with the terms and conditions of the contract. 

6. 	We therefore hold that. the OA is devoid of any, merit and 
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